
     

 

 

   

     

   

   

 

     
     

      

 

    

    

  

   

     

    

      

     

             

            

             

              

             

         



2. The Counsel for the Applicant further submitted that the following five Fixed

Deposits are with the Bank of India :

Sr. No. Account No. Deposit Date Amou nt

1 009852710000008 2,OO,OOO/-

2 009852710000009 2,00,000/-

3 009852710000010 2,00,000/-

4 009852710000011 11.05.2017 2,00,000/-

5 009852710000012 11.05.2017 2,00,000/-

3. The Ld. Counsel further submits that the company does not have any other source

to pay the cost imposed by this Bench while allowing CP. No. 1082/2018. In these

circumstances the relief stated supra is sought for.

4. This Bench after giving careful considerations to the pleadings and the

submissions of the Counsel for the Applicant is satisfied with the circumstances

in which the reliefs are sought.

5. Accordingly, The Manager, Bank of India, Goregaon Branch is directed to

discharge four fixed deposits held in the name of the company and issue a

Demand Draft in favor of "Pay and Accounts Officer, Ministry of Corporate Affairs"

for Rs. 7,50,000/- and the residual proceeds of the four fixed deposits may be

credited to the current account of the company, within 15 days from the date of

receipt of this order, provided the fixed deposits are free of any encumbrance.

6. The applicant is granted time till 30.11.2018 to comply with the order In CP. No.

to82/2018.

7. Accordingly, the application is disposed off.

V. Nallasenapathy

Member (T)

Bhaskara

Member (J)

antu la Mohan
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